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HOUSE OF THE PEOPLE
Tuesday, 27th May, 1952.

The House met at a Quarter Past Eight
of the Clock.

[MR, SPEAKER in the-Chair]
ORAL ANSWERS TO QUESTIONS

Housmc Facrory, Devar

*181. Shri Hukam Simgh: Will the
Minister of Works, Produaction and
Supply be pleased to state:

(a) whether the representative of
the Swedish Firm, who was invited
to Delhi for discussions in respect of
the best use which the Housing
Factory, in Delhi can be put to, has
given his advice; and

b) whether any decision has been
tnlszelji :s to what material this fartory
would produce?

The Minister of Production (Shri
K. C. Reddy): (a) Yes. .

(b) Subject to a satisfactory agree-
ment being entered into, with the firm
. of Basakha Singh Wallenborg and Son,
it has been decided that the Factory
should be used for the manufacture of
prefabricated houses, pre-stressed con-
crete components and lignoma boards.

Shri Hukam Singh: Had this firm
whose representative was invited here
anything to do with the setting up ot
this housing factory earlier?

Shrl K, C. Reddy: No, Sir.

Shri Hukam Singh: Have we had to
pay some amount and, if so, how much
for this advice?

Shri K. C, Reddy: No. Certain pro-
posals have been formulated which are
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engaging the attention of both the Govs
ernment and the representative of the
firm. They are yet to be finalised.

Shri Hukam Singh: Were any Indian
associates of this firm associated when
this advice was being sought?

Shri K. C. Reddy: Yes, Sir. Shri
Basakha Singh who is the Indian
partner of this company to whicnh I
have referred has participated in the
discussions.

Shri Hukam Singh: Was that pro-
posal for making pre-cast roofing
material and asbestos sheets given up
or is s'ill under consideration?

Shri K. C. Reddy: The proposal of
this company was to manufacture pre-
fabricated houses. That has been sup-
plemented later on by the proposal to
manufacture certain other pre-stressed
concrete components like Railway
sleepers, hangers, electric poles and
;fi:‘lies of that kind, and also lignoma

aras.

Shri M. L. Dwivedi: Has the Housing
Factory stopped its work or is it pro-
gressing?

The Prime Minister (Shri Jawaharlal
Nehru): I am sorry to intervene, Sir.
The Housing Factory, if I may perhaps
repeat what has already been said, is a
very fine factory as a factory. The
experiments that we have made to
begin with were not wholly successful
because the panels cracked. There is
no doubt subsequent experiments have
shown that good panels can be made,
but the question then became one as
to whether they would be economically
justifiable. * Since then we have been
in contact with various concerns: one
is that to which reference has been
made, another about some asbestos
things. They are all possibilities—one
has to choose the best of them. For
the moment we are inclined to choose
that particular offer which does not
involve any additional capital expendi-
turel and which promises fairly good
results. .
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HINDUSTAN SHIPYARD, VIZAGAPATAM

+]182, Dr. Ram Subhag Singh: Wil
the Minister of Works, Produetion
and Supply be pleased to state
whether it is a fact that the Hindustan
Shipyard Ltd. at Vizagapatam is now
in a position to begin building naval
ships?

The Minister of Productlon (Shri
K. C. Reddy): It will be some time
before the Shipyard can have the
necessary equipment and technical
personnel to take up the construction
of naval ships.

Dr. Ram Sobhag Singh: May I know
whether it is necessary to make some
improvements in the Scindia shipyard
at Vizagapatam for the purpose of
building naval ships?

Shri K. C, Reddy: At present the
company has taken up the construction
of only ocean-going mercantile ships.
‘The question of construction of naval
ships arises later and then we can
decide on the possibility of going in
for the construction of such naval
ships.

Comyi'NITY DEVELOPMENT PROJECT

*183. Shri B. R. Bhagat: (a)
Will the Minister of Planning be
pleased to state whether the Schemes
of Community Development Project
have been finalized?

(b) If so, when will the wock on
them start?

(c) What is the number of such
projects to be started in the first stage?

(d) How have the administration
and financial schemes been drawn up
for these projects?

The Minister of Planning and River
WValley Schemes (Shri Nanda): (a) and
(b). The broad features of the pro-
gramme under Community Projects
are indicated at pages 27 to 36 of the

ublication “Community Projects—A

raft Outline”. Actual schemes for
operation will be drawn up after a
preliminary survey of the areas which
is expected to be completed by ‘the
15th July. Work on the projects will
commence early in October, in time
for the rabi crop.

(c) Fifty-five.

(d) These are indicated in Planning -

Commission’s letter No. TC/26/52,
dated March 25, 1952, to State Gov-
emments. A copy is léid on the Table
of the House. [See Appendix II,
annexure No. 1.]
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Shri B. R. Bhagat: May 1 know
whether any fixed time schedule for
the entire project has been drawm uv?

Shri Nanda: A tentative tinie
schedule has been drawn up.

Shri B. R. Bhagat: What will be the
period in which the whole project will
be completed and has any time
schedule been drawn up for 1ihe
different sections of the project iike
its starting and completion etc.?

Shri Nanda: Yes, Sir, the time
schedule has been drawn up for com=
pleting the surveys, then for making
the estimates, then the estimates will
be approved. The work will start by
the end of September or the beginning
of October. One block will be taken
up in the first instance, at the first
stage, out of each project. This will
take about six months and then the
other block will be taken up and the
whole project will thus be completed.

Shri B. R. Bhagat: May 1 know
whether a Financial Adviser has been
attached to the Central Committee of
the Project and, if so, what will be hLis
functions?

Shri Nanda: A Financial Adviser
has been appointed; his functions are
to advise the Central Administratiou
regarding the estimates which will be
submitted by the States and also in
connection with the general financial
administration of the project.

Shri M. L. Dwivedi: May I know it
the State organisations as contemp:ated
in the draft outline have been formed?

Shri Nanda: They are in the course
of being formed. '

CONFERENCE ON BOUNDARY DISPUTES

*184. Shri B. R. Bhagat: (a) Will
the Prime Minister be pleased to
state  whether the Indo-Pakistan
Conference on boundary disputes of
the two Punjabs was held?

(b) If so, what were the decisions
arrived at?

The Parliamentary Secreiary to the
Prime Minister (Shri Satish Chandra):
(a) Yes. A meeting oetween. the
Financial Commissioners of Punjab

‘(India) and Punjab (Pakistan) was

held at Lahore from the 11th to the
13th April 1952,

(b) Certaln tentative decisions were
taken, but these are to be reviewed
and discussed further by the ‘wo
Financial Commissioners before fnal
recommendations are made by them to
their ve Governments.
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Shri B. R. Bhagat: Sir, he says,
“Financial Commissioners”. My ques-
tion does not refer jo Financial Coin-
missioners—it refers to boundary dis-
putes,

Shri Satish Chandra: Boundary dis-
putes are dealt with by Financial Com-
missioners of the two Punjabs,

Shri B. R. Bllazﬂ: Then may 1 kncw
what are the tentative decisions ibat
have been taken?

Shri Satish Chandra: The whole
thing is under negotiation. Certain
tentative decisions have been taken
such as exploring the possibility of
demarcating the buundary line and
erecting pillars so that no such dis-
pute may occur in future. There are
some other agreed points but the Anal
decisions have vet to be taken.

SALT ADVISORY Cbmmz

*185. Shri B. R. Bhagat: Will the
Minister of Works, Production and
Supply be pleased to-state:

(a) whether the Government of
India have decided to reconstitute
the Salt Advisory Committee;

(b) if so, the reasons for the same;

(c) what the new functions of the
Committee will be?

The Minister of Production (Shri

K. C. Reddy): (a) Yes; the Salt Ad-
visory Committee was reconstituted in
March 1952,

(b) It was found desirable to include
representatives of the main Associa-
tions, etc.,, in their representalive
rather than individual capacities, and
also to include representatives of the
main State Governments concerned,
and a representative of labour engaged
in the salt industry.

(c) A copy of the Government
India Resolution No. Salt- 18(8)/48
dated the 26th March, 1952 showing the
functions of the Committee is laid on
the Table of the House. [See Appendix
II, annexure No. 2.]

Shri B. R. Bhagat: Is the hon. Minis-
ter in a position to give the personnel
of the re-constituted Committee?

Shri K. C. Reddy: I cannot give the
personnel of the Committee straight-
away. but I would like to iovite th2
attention of the hon. Member to the
Government order I have referred to.
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The Committee is to comprise the
following:—

Secretary of Ministry of Works,
Production and Supp!

Deputy Secretary, Ministry of
;l;?rks Production and Supply—Mem-

Industrial Adviser, Ministry of Com-
merce and Industry—Member.

Salt Contmller—-ﬂember-Secretary

A representative of the Government

of Bombay—_Memben

A representative of the Government
of Madras—Member.

A representative of the Government
of Saurashtra—Member.

A representative of the Government
of West Bengal—Member.

A representative of the Indian Salt
Manufacturers ﬁsscmatwn. Bombay—
Member.

A representative of the Bombay Salt
Merchants and Shillotries Association,
Bombay—Member.

A representative of the Uran Salt
Merchants and Shillotries Syndicate,
Bombay—Member.

A representative of the Madras Pro-
vincial Salt Industrialists Association,
Madras—Member.

" A representative of the Salt Manu-
facturers and Merchants Association,
Tuticorin—Member,

A representative of the Calcutta Salt
Association Ltd., Calcutta—Member.

A representative of - the Indian
Chemical Manufacturers Associativn,
Calcutta—Member.

A representative of labour employed
in the Salt Indusiry.

I may supplement this information by
saying that the Committee has since
been constituted and a meeting of the
Committee has, I believe, also taken
place recently.

Shri B. R. Bhagat: May 1 know
whether the distribution of salt in the
different States is one of the functions
of the Committee?

Shri K. C. Reddy: Surely, yes.
Pandif Muonishwar Dutit Upadhyay:
May I know why was the necessity felt

for the reconstitution of this Com-
mittee?
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Shri K. C. Reddy: I have already
indicated briefly in the course of my
answer the main reason for the recon-
stitution of this Committee, namely, the
various associations wqre represented
in fhis committee as nominated repre-
sentatives in their individual capacities
rather than as' duly nominated repre-
sentatives by the associations concern-

. This was the main reason. I may
supplement the answer by giving two
or three other reasons. At the time

of the constitution of the original Com-

mittee, no period was fixed for which
the Committee should function. An-
other matter that was considered by
the Government of India was whether
there should be a non-official Chair-
man or an official Chairman. Another
point was that in the Committee as
originally constituted there was no
labour representative and it was con-
sidered desirable that there should be
a labour representative on the Com-
mittee. For all these reasons, the Gov-
ernment of India felt that a reconsti-
tution of this Committee was called for
and accordingly it was reconstituted.

Shri Velayudhan: May I know who
represerds labour in this particular
Committee? Is there any trade union
body and has the representative been
taken from that body?

Shri K. C. Reddy: So far as I am
aware, there is one trade union con-
nected with the salt industry and the
opinion of that union has been taken
into consideration when nominating the
represeniative of labour.

Shri Balwant Sinha Mehta: Is there
any member from Sambar Salt Works,
which is the biggest works in India?

Shri K. C. Reddy: I want notice.
REFUSAL OF PASSPORTS

©186. Shri Nambiar: Will the
Prime M}.nister be pleased to state:

(a) the number of delegates who
sought passports to go to Moscow to
attend the International Economic
Conference held in Moscow in the first
week of April, 1952; and

(b) whether any of them have been
‘refused passports and if so, their
names and the reasons for refusal?

The Prime Minister (Shri Jawaharlal
.Nehru:) (a) As far as the Government
of India are aware, 44 persons appiied
for passport facilities to go to Moscow,
g‘ attend the International
nce.

.(b) Passports were issued to 36 per-
sons. They were refused to 8 persons
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as Government did not think that the
grant of passports to them would have
been in the public interest. Govern-
ment do not consider it proper to dis-
close the names of these B persons.

Shri Nambiar: May 1 know why the
passport was refused to these eight
persons? In what way was their visit
against the public interest?

Shri Jawaharlal Nehru: Because
their visit was not considered desirable
or in the interests of India.

Shri Nambiar: May I know, at least

for information, what was the undesir-
ability? .

Shri Jawaharlal Nehru: The hon.
Member certainly does not expect me
to discuss personalities here.

Shri Nambiar: I do not want the
names. I only want to _know the
reason for the undesirability.

Mr, Speaker: The hon. Member wilk
see that out of 44 who applied, pass-
ports were given for 36. In the other
cases, there must have been some per-
sonal considerations. It is no use dis-
cussing personalities.

Shri - Nambiar: May I know if
there is any Member of this House
who is one among the 87

Shri Jawaharlal Nehru: If the hon.
Member insists. I  believe—and
speak subject to correction—that the
hon. Member himself is one of them!

Shri H. N. Muokerjee: May I know,
Sir, as one who was refused a pass-
port to the U. S. S. R. last year, what
exactly was the undesirability of inv
visiting the Soviet country?

Mr. Speaker: I think this does not
arise. Perhaps, there is a misunder-
standing of the reply given by the
Prime Minster, who has sald that
while the policy to permit persons to
visit Moscow will continue, personali-
ties should not be discussed where per-
mission has been refused. I do not
like to encourage the discussion of
personalities here.

ProbucTioN 1IN SiNDR1 FACTORY

*187. Shri Hukam Singh: (a) Wil
the Minister of Works, Production and
Supply be pleased to state the
quantity of artificial fertilisers pro-
duced in Sindri Factory since the 2Mth
October, 19517

{b) What amount of forelgn ex-
change has been saved to India -om
account of local production of Am-
‘monium Sulphate in Sindri duripng
the last 6 months?
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The Minister of Production (Shri
K. C. Reddy): (a) 52,565 tons of am-
monium sulphate upto and inclusive of
21st May 1952, -

. (b) Foreign Exchange
Rs. 1,78,82,256.

Shri Hukam Singh: How much of
ammonium sulphate was imported be-
fore this factory started production?

Shri K. C. Reddy: The imports were
as follows:—

July 1948 to June 1949—1,40,961
tons.

worth

July 1949 to Dec. 1949—4,78,500

tons.

Jan. 1951 to Dec. 1951—1,04,150 ions.

Imports during Jan. 1952 to Dec.
1952° are put down at 1,69,850 tons.
These are the imports on which we
have either depended or we have yet
to depend upon.

Shri Huokam Singh: What is the
target of production and when is it
likely to be achieved?

Shri K. C. Reddy: The ultimate
target of production is 1,000 tons per
day. The present production is as
follows:—

Nov. 1951—84 tons.
Dec. 1951—L159 tons.
Jan. 1952—234 tons.
Feb. 1952—299 tons.
I am giving the average production

per day. The total production, how-
ever has been as follows per month:i—

November 1951—2,530 tons.
December 1951—4,915 tons.
January 1952—728 tons.

February 1952—8,679 tons. '
March 1952—11,407 tons.

April 1952—10,809 tons.

Up to 18th May 1952—6,287 tons.

“Expected production is as follows:—

June 1952—12 io 14 thousaund toms.
July 1952—15 to 17 thousand tons.

fAuguat 1952—186 to 20 thousand tons.
September 1952—18 to 23 thousand
tons. .

October 1952—20 to 25 thousand
tons.
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Full production is expected to be
reached, if all goes well, in Novem-
ber 1952, that is to say, about 1,000
tons per day.

Shri Hukam Singh: When this fac-
tory goes into full production and
produces 1,000 tons per day, will all
the requirements of the country be
met, or will we still have to import
something from outside?

Shri K. C. Reddy: Yes. Our
requirements will be very nearly met.

Shri B. Shiva Rao: May I ask
whether any progress has been made
in regard to the proposal to have a
cement factory at Sindri to utilise the
waste product?

Shri K. C. Reddy: I want notice to
give a fully satisfactory reply to that
question, but from what I have
gathered, 1 understand the proposal
has gone through and the production
gi cement has been entrusted to a

'm.

Seth Govind Das: Is the whole pro-
duction of the factory utilised in this
country, or any portion kept in stock?

Shri K. C. Reddy: It is being dis-
tributed. Already a part has gone
into consumption.

Shri N, 8. Nair: Will the hon.
Minister be pleased to state how far
the fertiliser requirements of India
are met by the factory at Alwaye?

Shri K. C. Reddy: The Sindri factory
is .expected to produce all our re-
quirements when the full target Is
reached. Possibly there may be scope
for. starting one or two smaller
factories in India,

Mr. Speaker: I think he has not
followed the question.

Shri K. C. Reddy: The factory at
Alwaye is a State concern; the
Government of India has not got any
direct interest in it.

Mr. Speaker: The question is how
far that factory is able t0 meet the
fertiliser requirements of India?

Shri K. C. Reddy: I have uv In-
formation on the subject,

s‘h.ri Dabhl: Does the price of the
indigenous product compare favour-
able with the price of imported
fertilisers?
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Shri K. C. Reddy: Certainly; if any-
thing the price of the fertiliser pro-
@Auced in our country will in the long
run be lower than the price of the
imported stuff.

Shri Dabhi: To what extent?

Shri K. C. Reddy: I am not in a
position to give a precise answer.

EvicTioNs FRoM GOVERNMENT PREMISES

*188. Shri Hokam Singh: (a) Wil
the Minister of Works, Prodnction
and Supply be pleased to  state
whether any unauthorised displaced
persons occupying Government
premises were evicted during 1951-52
from such premises without the pro-
vision of alternative accommodation?

(b) If so, what was the number of
families so evicted?

The Minister of Works, Houosing and
Supply (Sardar Swaram Singh): (a)
and (b). Yes; 954 families who were
not entitled to alternative aecommoda-
tion were evicted wi'hout provision
of such accommodation.  Alternative
accommodation was however, provided
while evicting 753 other families, who
were entitled to it.

< Shri Hukam Singh: Do the Govern-
ment ev2:n now stand by the under-
taking given in this House that no
family which is entitled to alternative
accommocation shall be evicted unless
accommodation is provided?

Sardar Swaran Singh: The hon.
Member will recall that the under-
taking was not unconditional, but it
was based on certain contingencies and
if those contingencies prevail, Govern-
ment stands committed to provide
alternative accommodation,

Shri Hukam Singh: What is the
number of families still occupying
government quarters or premises?

Sardar Swaran Singh: 1 am afraid
that information is not readily avail-
able and if the hon. Member tables a
question I shall try to collect the same
for him.

PROTEST AGAINST “Nava NisHAN"

#*189. Dr. Ram Sobhag Singh: Will
the Prime Minister be pleased to
state whether it is a fact that the
Government of India have protested
‘c the Government of Pakistan against
a play entitled “Naya Nishan” which
was recently staged in Karachi?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
Yes. A protest was lodged with the
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Government of Pakistan on the 31st
March, 1952. Their reply is still
awaited. .

-
- Dr. Ram Subhag Singh: May I
know, Sir, what was the play about
which the Government of India took
objection?

) Shri Satish Chandra: The play was
“Naya Nishan"—that is a part of the
question of the hon. Member.

_Dr. RBam Subhag Singh: I would
like to know the theme of the play,
not the name.

Shri Satish Chandra: The theme
of the play was anti-Indian and cal-
culated to arouse communal feelings
by a series of suggestive distortions
of facts.

Dr. Ram Subhag Singh: May 1
know whether anv official patronage
was given to that play by the Govern-
ment of Pakistan?

Shri Satish Chandra: There were
some appraciative comments by one
or twq persons who hold opositions of
authority under the Pakistan Govern-
ment.

INDIAN MILITARY MISSION IN. NEPAL

*190. Dr. Ram Subhag Simgh: Wil
the Prime Minister be pleased to
state whether the Indian Military
Mission sent to Nepal has completed
its work there and if not, when it is
likely to do so?

The Prime Minister (Shri
Jawaharlal Nehru): It is estimated
that the Mission will take two years
to complete their task.

Shrimati Renn Chakravartty: May
I know what were the terms of
reference of this Mission?

Shri Jawaharlal Nehru: To helo in
the reorganisation of the Nepalese
army. .

L)

Shri Velayudhan: May I know, Sir,
whether the expenditure of the Indian
military mission is met by the Indian
exchequer or the Nepalese exchequer?

Shri Jawaharlal Nehro: That is a
matter for further discussion with the
Nepalese Government. But as at
present arranged it is coming out of
a loan which is going to be advanced
to the Government of Nepal.

Shri Gurupadaswamy: May I know
the names of the military personnel
sent with the Mission to Nepal?

Shri  Jawaharlal Nehru: Hon.
Mexbers do not expect me to re-
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member the names of military officers
who are sent anywhere.

Shri Nambiar: Is it the concern of
the Government of India to organise
the army of Nepal, which is quite a
different country?

Shri Jawaharlal Nehru: Thé mission
has been sent at the request of an
irndependent country—Nepal.

PROFPOSALS OF JAPANESE INDUSTRIAL
MissIioN

151, Shri B. K. Das: Wil the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether any decision has been
taken on the proposals offered by the
Japanese Industrial Mission which
visited India in March, 1952; and

(b) if so, what are the details of
the proposals mutually agreed upon?

The Minister of Commerce and
Industry (Shri T. T, Krishnamachari):
(a) and (b). The discussions with the
Japanese Industrial Mission covered
many subjects but they have not so
far made any definite proposal to
Government.

Shri B. K. Das: May I ask, Sir,
whether the negotiations are still being
carried on?

Shri T. T. Krishnamachari: The hon.
Member is perhaps aware from news-
paper reports that an industrial
mission arrived in India on the 12th
March 1952 and remained in this
country for over a month., Dur
their stay here they discussed several
projects and proposals with the Gov-
ernment of ‘India and also with other
interests which participated in these
discussions. Government have so far
not heard anything further. There are
probably a few matters on which cor-
respondence is still going on either
directly or through our Ambassador in
Tokyo, but there is nothing definite.

Shri B. K. Das: Do I take it that
there is no formal proposal from India
or from Japan and only preliminary
talks have gone through? '

Shri T. T. Krishnamachari: That is
a fair estimate of the position, Sir.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, whether the Japanese
have proposed to invest certain amount
of capital in India?

Shri T. T. Krishnamachari: Sir, it is
a very difficult question to answer. In
regard to certain industries negotia-
tions are going on and nawrauy 1f
Japanese machinery is to be imported
in respect of the establishment of these
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industries, the Government of Indim
would require some guarantee that
satisfactory results would be obfained
from them and it might be in our
interest to ask for participation by
Japanese interests in those industries.
As I said, there is nothing very definite
about all.these proposals.

Shri Velayondhan: May I know, Sir.
whether the Japanese Industrial
Mission suggested the starting of cer--
tain industries in India and if so what.
was the attitude of the Government of
India to that suggestion?

Mr. Speaker: Attitude?
rather a vague question.

Shri T. T.  Krishnamachari: The
question is very vague and I think it
is not within my capacity to attempt an
equally vague answer,

Shri Dhulekar: May I know whether
these discussions will be affected by
the new agreement recently made with
the Japanese Government and whether
any mission will be sent by the new
Government there?

Shri T. T. Krishnamachari: Sir, it is
all a question of hypothesis. As I said,
unless we have some definite proposals
and we examine the implications of
those proposals in regard to the agree-
ments that we have made it is very
difficult for me to answer a question of
this nature.

That is-

Hinous mv East BENGAL

*192. Shri B. K Das: Wil the
Prime Minister be pleased to state:

{a) whether the attention of Gov-
ernment has been drawn to the speech
made by Shri B. K. Dutta in the
Pakistan Constituent Assembly
during the discussion of the Financa
Bill regarding the condition of Hindus
in East Bengal;

(b) whether Government has tried
to ascertain from the ent of
East Bengal if the circulars referred
to in the above-mentioned speech were
issued by them;

(c) if so, whether it has been
brought to the notice of the Govern-
ment of Pakistan that these circulars
are a flagrant breach of the Delhf
Agreement of 1950; and

(d) what action has been taken In
that behalf?

Yhe Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes

{b) to (d). Shri B. K. Dutta roferred
in his speech to three circulars of the
East Pakistan Government:
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(i) A circular requiring Thana Offi-
cers to report on the extent, nature
and source of influeace of certain
‘members of the minority community;

(ii) Circular orders to certain
«commercial firms requiring them to
obtain the approval of District Magis-
trates before giving .employment to
non-Muslims; and

(iii) A circular order said to have .

been issued to District Magistrates in-
struciing them to stop restoration of
properties to returning Hindu mi-
grants and to distribute the properties
among the refugees.

The circular to commercial firms Is
a measure discriminating against the
minorities. It ccastitutes a breach of
the Agreement of 1950. The Govern-
ment of India loz2d a protest when
this circular was issued, and in March
1951, the two Central Ministers for
Minority Affairs agreed that the Gowv-
ernment of East Pakistan should be
requested to withdraw or to revise
the circular. Correspondence is still
In progress about this matter between
the two Governments.

The circular said to have been issued
sbout non-restoration of properties
° would also amount to a breach of the
Agreement of 1850. Necessary enqui-
ries about this circular are being
made from the Government of Pakis-
tan. Several representations have
already been made to the Govern-
ment of Pakistan about restoration
of houses and properties of returning
Hindu migrants.

As regards the circular to Thana
officers, no specific action has been
taken by the Government of India,
but they have been in correspondencg
for some time past with the Govern-
ment of Pakistan about discrimina-
tory measures in general, directed
against the minority community.

Shri B. K, Das: In regard to the
second circular, may I know whether
there has been any modification made
by the Pakistan Government or
whether it stands as it was?

Dr. Eeskar: The position is that the
circular stands as it was. But in a dis-
cussion between the two Minority
Ministers, the Pakistan Minister for
Minorities agreed in principlé that the
eircular should be withdrawn and he
agreed that he would recommend to
his own Government to get the circular
withdrawn.

Shri B. K. Das: Regarding the third
circular, may I know how far the
property clause in the Agreement has
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been affected by that—I mean whether
Government have any information
regarding the number of persons
affected by that circular?

Dr. Keskar: It will not be possible
for me to find out how far the
ration of properties to minorities has
been delayed or held up on account of
this particular circular. Our informa-
tion is that a very large amount of
property belonging to the minority
community has not yet been returned

to them.

Shri B. K. Das: Have complaints to
that effect come to the Government
from the affected persons?

Dr. Keskar: Yes, Sir.

Shri B. K. Das: May I know the
number of such complaints?

Dr. Keskar: 1 would require notice
for answering that.

CroTH (PRODUCTION AND DISTRIBUTION)

*193. Shri 8. N. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the extent to which restrictions
on production and distribution of
cloth have been removed or relaxed;
end

(b) the extent to which the removal
or relaxation of these restrictions
has helped the production of cloth?

The Minister of Commerce and
Industry (Shri T. T, Krishnamachari):
(a) Statement is laid on the Table of
the House.

(b) Government action in removing
and relaxing the restrictions has result-
ed in clearing accumulation of stocks
with the mills and has had a good
effect on production.

STATEMENT

The following relaxations have been
made in the production and distribution
controls over clothi—

(1) With effect from 1st May
1952 mills have been permitted to
employ a minimum of 40 per cent.
looms of reed space between 48"
and 58" for the production of
dhoties and sarees instead of 50 per
cent. of such looms required to he
50 employed previously.

(2) The mills have been allowed
to sell to licensed buyers of thelr -
own choice all fine and superfine
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cloth, and 80 per cent. coarse and
medium cloth, for the months
April and May. 1952 for the
present. The balance of coarse
and medium can also be sold to
buyers of their own choice on one
rejection by State nominees.

(3) The control on the move-
ment of cloth by post has been
lifted with effect from the 10th
May, 1832,

(4) Inter-state movement of
cioth is being allowed freely on
permits. Movement control has
also been relaxed considerably
within States.

(5) Licences for the export of
fine and superfine cloth are being
granted freely to all permissible
destinations with effect from the
1st April, 1952, for shipment upto
the 30th September, 1952.

(6) Similarly, licences for export
of coarse and medium cloth are
being given freely with effect from
the 17th May, 1952 for shipment
upto the 31st August, 1952,

(7) State Governments have
been asked to licence wholesale
and retail dealers freely and many
gf them have already proceeded to

0 so.

Te -

Shri §. N. Das: May I know whether
as a result of the removal of these
restrictions the consumers’ difficulties
have been mitigated?

Shri T. T. Krishnamacharl: The re-
action of these relaxations on con-
sumer offtake is being studied. It is
too premature to make any statement
on the subject.

Shri 8. N. Das: May I know whether
the various State Governments have
been asked to report about the re-
actions of the removal or relaxation of
these ‘restrictions on the cloth market?

Shri T. T. Erishnamachari: Presum-
ably that is the only method by which
the Government of India can study the
reactions on consumer offtake

Shri §. N. Das: Arising from para.
(1) of the statement laid on the Table,
may I know whether Government have
taken precautions regarding the avail-
ability of dhoties and sarees so that
they may not become scarce in the
market?
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Shri T. T. Krishnamachari: That con-
sideration was given due weight by
Government before these relaxations
were made.

PROPERTIES FOR MISSIONS ABROAD

*194, Shri 8. C. Samania: Will the
Prime Minister be pleased to state:

(a) in how many countries pro-
perties have been acquired up to date
in pursuance of the established policy
adopted by the Government of India
to purchase properties for housing
India’s Missions abroad and what is
the cost of acquisition in each case;

(b) in which countries houses have
bﬁn constructed on acquired lands;
a

(cy what is the programme of
acquisition and construction in
1952-537?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandn)'
(a) A statement is laid on the Table
of the House. [See Appendix II,
annexure No. 3.]

(b} Malaya and British East Africa.
Land has also been acquired at
Karachi and the construction of build-
ings there will start soon.

(c¢) So far a sum of only Rs. 10 lakhs
has been made available for expendi-
ture on such projects in 1852-53. This
amount will be utilized as follows:—

{i} Constructi.n work at
s Karachi (part co.t) . Ras. 4,00,000

(ii}) C nstruction work at

Nai r._bi(part cost Re. 4,00,000
(iii) Repairs and alterations '
toa I':Gwl¥ pumhmd
h .use at 9,800
(iv) Construction of a
h use et Sin_ajore
for the Secretary to
the represontative . Re. 65,100
) thm of furniture for
wly acquired or newly
_wna!.ruoted buildings. Rs. 1,25,000
Rs. 10,00,000












































































































































































